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1 19.9.96" Learned counsel Dr N.K. Sing]
i

. for the applicant. Mr s, Ali, learnec
f

Sr. C.G.S.C. for the respondents.

'
¢
J The apphcant in this appllcatlon
: has impugned the promotion. order No,
' F.0./P.0./85-SB-Admn dated 10.12.1995
: (Annexure-A/9)  ang promtomMr’de*“
* No.F.6-1/F. O /P.0./85-SB.Admn dated
29.12.1995 (Annexure -A/10). Heard Dr N.K.
Singh for admission, Perused the contents

The application is admitted. 6 weeks time

?
!
?
1
y of the application and the reljef sough*
]
1
, for written statement.

!

?

List for written statement -

' -
' ' and further orders on 14.11.1996,
i 1 . .
' ) é%LQ
¥ H X
o (‘/ 70, 56 . . . Member
£ . t  nkm:
/%)_ <l solec QeSvelon. y/ r
. ‘»r_;v‘_;ﬁ.', . t 4
Aeopa e 9 t 2010
' - 1 1
. ' ' . : t 14-11+96 DreN.Xe.Singh for the apnli-
‘ /6@/ - J. . . . S ' cants Sruwa(‘o-.)-vu f‘greba 1i for th
’ ' y 6'\'?,5 h ' respondents. Written statement
i fod T A ' has not been submitted,
v
A ' List for written statement
$

and further order on 13-12-%3,

TN T m e e 4 e e o
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" B | v 13.12.96 pr ¥.K.Singh for the applicant.

Mr S.Ali,Sr.C.G.S.C seeks time for
f£iling written statement .
fist for written statement and

further orders on 8.1.97.

- Pg

Vv
1‘7“ |
8.1.97. . Learned counsel Dr N.K. Singh for the
‘ o applicant. Written statement has not been
A A
submitted.
List for written statement; and further
orders on 7.2.97. k
T ; =y . Member
w
M
3|
10.2.97 Let this case be listed on 28.2.97.
N, ' . - y ) )
-~ . - l%
Meriber ‘ "Vice-Chairmian
B~
- nkm
]ar C—2 -97 28.2.97 Mr S. Ali, learned Sr. C.G.S.C., prays fof
»,\/4/ /\/0‘7[/‘&— /Lw/y SU’V;@"“/ - further extension of time for filing written statems
po ﬁe}‘,ﬁ/v\(/b’*“"'{ No— 2 We have granted several adjournments. We ar§
2/ Krols o fleSP drw“/- Mo - 4 . not inclined to grant any further extension O
e 0 ‘ '
7/( W/‘ W . S,mx/JJ/ time. It is also informed that the case relate
, (/( ar— f . :
- 7 v , to Manipur and the parties desire that the cag
7 LU/S) Ny mod bE'M : ' be taken up at Imphal. Let the case be takg

/ Z—I‘LN/(, - I up at Imphal. The next date will be notified later.
2 R3-4-9F | by %
e v e

<
Py M- AR e, Cps

> g- 8- 9F

| ,’IEIH;L ~ Shradsamead B ld
g kol ¢ The R.No- 1
Wilth e presger wp- 229/97.

Member

nkm
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‘ 21.8.9' As per the order ‘passed in M.P.
No0.229/97 the written stateme#t has been

accepted. Let this case be llsted for hearing ,

o o [ 3 © at Imphal as ordered earlier, v

\;J ‘ ‘ '
: Member

B hm hﬂ\dk O'k. The . Vice-Chairman
QbPPL¢QC&Nhk‘aL* pa-ir 4f§%%

s 7 |
‘)/ , 23.7.98 ' The case is otherwise ready for
P hearing. List it for hearing on 21.9.98.

‘\ﬁg o %“@J\fﬁ - | Member | B Vice-Chafrman

s b nkm | :
N

;%)ﬁ - AW

» - i
Division Bench. 1s not available.

21,7998 .
' List on 22.10.98 for hearing.

Jl«u CGJSJ~ e teeadey
ngc’\«- h‘,u»\mzw oy

, Member
%‘\ J @\’\L‘ e A pg
70 | 0
ﬂ/\ _ ! ().\)\d‘\
©22.10.98 " Learned counsel for = the

- | applicant is .not present. Appliéant
. ~ is also not found on repeated calls.
’”u“77 Mr. S.Ali, learned Sf. c.G.S.C.
. | is present. The case is dismissed;
N ., ’ for default. :
. Méé%g;f- ' ;iié%igé%i;;n

trd
Present H

. Hon'ble Justice D.N.Baruah, Vlce—Chalman

a 4—/ 2 78
, S M -13.11.98 In view of the order passed in M.P.
o ’ a!

No. 253 of 1998 the Original Application

N& L/J ' ?}/:) ) is restored to’ fi'le.
sy -
A , | . Fix on 28.12.199%. Qéé

Vice-Chairman

trd
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Present:. Hon'ble Mr Justice, Dfﬁ. B§Eaahﬁ$w

 28.12.98
. Vice-Chairman = . ;. ~/
9' : Hon'ble Mr G.L. éanglyineLA

””“*“””WM—:Zzi/-Lr Administrative Mémber
. . } . . . » R I
s - On the prayer made on behalf of

gf‘%zbjﬁyxV\%ifgju‘ .. Dr N.K{ §ih§h}‘learned counsel for the"
a applicahf’iﬁhe ‘case is adjourred till

b7
; 2.2.1999.
<] - | |
_ 6 a7
Member . Vicé-Chairman

nkm

‘Division Bench is not “available

\ ;foﬁf” nijjiffqudz:zf' - - .. today. List on 10.2.99 for hearing{ :

~— 277 rAs
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LA s a0 A
o } i,fffl?* o
‘Heard the learned c”?dseirfor the

) v
' ' 18.2.99 ‘
. parties. Hearing concld@éd. ?udgment

delivered in open coiit,. K@gt in

l>2§3(w /%mﬂf"‘ _..>p,«~ P C ' N
' o }Vice—Fhairman

MemBber

23/2/35
CQ;DILQO él DH“9$V¢E; separate sheets. The a?p}iC§t§9? is
fors dewh bemft/% / : _ disposed of. No grder aﬁ t?@??ﬁﬁsf’w\”:
] d h
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f\ CENTRAL ADMINISTRATIVE r“PL;.UNAL
o GUUAHATI BENCH :¢:GUWAHATI-S.

0.A.No. 199 of 1896

DATZ OF DECISION..8:2:1999 .. ....

i1 Kum. N1ngthou3am Kamala Dev1 (PETITIONER(S)

e Ly et

’

Dr N.K. Singh and Mr A. Rashid

COTCTI T T DCTIN MUAL TR N S e, O I TIN5 RIS WL W S L e AW W Af 4 WD A e e thrimpmeim ommt et o e

__ ADVOCATE FoR THE
PETITIONLR(S)
ViIR5US
Executive Director Central Social

LR T T W N S P R R T Iy ey s war e vere, e

Welfare Board, New Delhi, and others _ RESPONDLNT(S)

Mr A. Deb Roy, Sr. C.G.S.C.

THE HON'SL: MR JUSTICE D.N. BARUAH, VICE-CHATRMAN
THEEZ HON'BLE MR G.L. SANGLYINE, ADMINISTRATIVE MEMBER

1. Whether Reporters of local papers may be allowed to
© see the Judgment ?

2. To be referrcd to the Reporter or not ?

3. ‘Whether their Lordships wish to see the fair copy
of the judgment ?

4, Whether the Judgmbnt is to be circulated to the ether
Benches ?

{

Judgment delivered by Hon'ble ° ' Vice-Chairman

P A

ot



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
» . GUWAHATI BENCH

Original Application No.199 of 1996
Date of decision: This the 18th day of February 1999

The Hon'ble Mr Justice D.N. Baruah, Vice-Chairman.

The Hon'ble Mr G.L. Sanglyine, Administrative Member

Kum. Ningthoujam Kamala Devi,
- Assistant Project Officer,
Central Social Welfare Board,
New Delhi, now posted at
Manipur State Social Welfare Adv1sory Board,
Imphal, Manipur. © eeess.Applicant

By Advocates Dr N.K. Slngh and Mr A. Rashid.
- versus -

A. The Executive Director,
Central Social Welfare Board,
New Delhi.

B. Smt. Khursheed Bano,
Project Officer, '
Punjab State Social Welfare Adv1sory Boardf
16 Quiet Office, _
Sector 35A, Chandigarh.

C. Shri D.S. Ramlaik,

Project Officer,
Uttar Pradesh State Social Welfare
Advisory Board,:
Lucknow.

D. Kum. S.P. Chand,
Project Officer,
Assam State Social Welfare Adv1sory Board,
Guwahati. L., Respondents

By Advocate Mr A. Deb Roy, Sr. C}G,S.C.

BARUAH.J. (V.C.)

In this application the_epplicént has challenged
thelAnnexures A/9 order dated 10.1251995'and A/10 order
dated 29.12.1995 by‘.which employees. juhior to the
abplicant were' premotea. By Annexure A/9 order Smt
‘Khursheed Bano, respondent No.B was prometed to the post
of Project Officer éna by Annexure A/10 order Shri D.S.

Ramlaik, respondent No.C and Kum. S.P. Chand, respondent

Fh_— .
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1

. follows:

[\

No.D were promoted to the post of Project Officer on ad

hoc basis.

2. The case of the applicant is that at the material
tihe she was working as Assistant Projéct Officer‘under
respondént No.A and"posted’at Manipur State :Social Welfare
Board, Imphal. The applicant has further stated that she
is  senior to reSpéndent Nos.B, C and  D. However,

overlooking the case of the applicant, réspondent No.B was

‘promoted by Annexure A/9 order dated 10.12.1995 on regular

basis and respondent Nos.C and D were promoted by Annexure

'A/10 order dated 29.12.1995 on ad hoc basis. It is not

known..on what ground the applicant was deniedg-hiﬁk“
ppomotionf Being aggrieved, she submitted Aﬁnexufe A/11
representation dated 20.2.1996 to the Chairman, Central
Social Welfare Board, New Delhi- giviné details of her

grievances. The representation has not yet been disposed

of .- Hence the present -application.

3. We have heéré Dr N.K. Singh, learned counsel for
the applicant and Mr A. Deb Roy, learned Sr. C.G.S.C.; Dr
Singh submits that it is not known on"what basis
respondent ‘Nos.B, C and D had been promoted overlooking
the claim of the applicant. In para 9 of the writfen

statement respondent No.A has stated as follows:
M e eeenae right to promotion to the post of
Project Officer is not only seniority in the
"cadre of APO but the post of PO being a
selgction post, the performance ‘based on the
. CRs 'is also to be taken into consideration."

In the same para the said respondent has further stated as

«s......the applicant's performance was not

found satisfactory. In the assessment of her

C.R.s for the period of 1990-91, her

integrity has specifically been indicated as
'not certified'. Her grading was also below

the bench mark, for the year.1990-91."

A3
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But, according to Dr Singh, tﬁese remarks were never
‘communicated tohthe'applicant and therefore, contents of
such,rémarks could not be taken into consideration by the
authority . in making the assessment. However, Dr Singﬁ
submits thét certain adversefremarks‘entéred~ih the year
©1992-93 were 'éommunicated and on representation those
remafks "had been expunged. Thereforé, according to Dr
Sirngh there' is no advefse éntr? in the ACRs of the

applicant.

4. 'Mf Deb Roy,'on'the other hand, submits that in all
probability the applicant's performanté in comparisoéon with
others was not found satisfaqtory and therefore, she waé
‘not selected . for brémotion. However, the facts afe not
available bgfore us. It is also not known what was the
criteria for giviné' promotion. Therefore, it is not.

possible for this Tribunal to decide the matter.

4

5. In view of the above we disposé of this aéplication

with direction to the respondents to vdispose of the
Annexure‘A/li representation dated 20.2.1996'submifted.by

the applicént and while disposing of the representation

the authdrity shall take into consideration of the fact

that she was senior to fespondent Nos.B, C and D and her

adverse remarks for year. 1992-93 had been expunged and_
fematks..writtep against the applicant in ‘the ACR fqr

l990—9l'n§t having been communicated to her could not be

taken into consideratiqn. After thorough examination the

respondents shall dispose of ‘the répresenfation. This

éhall be done - as early aé possible, at any rate within

a period of two months from fhe date of- receipt of this

order.

5. The application is accordinglyA disposed of. No

order. as to costs.

HLen

( G. L. SANGLYINE ) : ( D. N. BARUAH )
ADMINISTRATIVE MEMBER , VICE-CHAIRMAN

Nkm
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+es APPLICANT
= AND =
The Executive Director,The Central
Secial Welfare Board, New Delhi _
- and others: ol ¢es' RESPONDENTS

DETAILS OF APPLICATION

14 Particulars of the applicent
(1) Neme of the applicant 'zlﬁpéﬁﬁingtéoujam Kamala Devi™
(ii) Name of Father slate N.Ningthou Singh
(iii)Designation and Office |

in which émployed ‘ ':'Asaistant,‘;_m;ject O:t‘i‘:i.cer;

e}"‘:) p,x“”w e ' | ~ Central Social Welfare

Board, New Delhi now
posted at Manipur State
Social Welfare Advisory. v

- Board, Paona Bazar, |
Imphal, Manipurs

sManipur State Social Welfare
Advigory Board,Paona Bazar,
Imphal, Pxenipur.

(iV)Office Address

contdssp/2
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(v) Address for-service
of all_noticesﬁ ¢ Lilong Bazar,

P.0.& P.S.Lilong,Manipurs

24 Partioulars of respondents:
(i) Name and/or designation
|  of thg'respcndentsé -
(i1) Office Address of Respondnets |
(IiI)Address for service of all noticeséé
(A) The Executive Birecter,'Central
~ Social Welfare Board, Samaj .Kalyaa
Bhavan, B2 B2,
Institutional Area, South of IITy
New Delhi=11001641

\/eg{gmﬁi Khursheed Bano, Project Officer,
| Punjab State Social Welfare B
ﬁdvisofyiBoar, 16 Quiet Office,
> ~ Sector - 35A, Chanﬁigarhp160065ﬁ

'(€) shri D.S. Ramlaik, Project Officer

" Uttar Pradesh State Soclal Welfare

Advisory Board, 21 Nariksla Mandir
Bhavan, 6,Pahd1t Nagar,
P.0, Aminabad, Lucknowsl

contdeep/3
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(D) - Kumil SiP,Chand, Project Officer, Assam
State Social VWelfare Advisory Board,
Patik Chandra Boad, Uzenbazar,
Guwahati=1y

3 33 Particulars of the Order
agaz.ns“l: which application
ig made. | ’ 3
(1) Order Noi : (a) Ofrice Order rwz«*.%—‘x/m/p.o/
- (ii). Date : as-sa.Adm.+ dated 29.12,1995
 (111)Passed by ¢ emd, |
o ~ (b) Order Now6~1/FO/P0/85~SB~Admns
 dated . oA S
poth the orders passed by the
Joint Director {SB-Admn) ¥
Central Social Welfare Board,
) Smj Kalyan Bhavan, B-12
 Institutional Area, South of IIT
New Delhi~110016J

(iv)Subject in brief:
“Without considering the case of the
applicant and in the absence of a
gseniority list (either final or even
. provisional) of Assistant Project
Officers three Assistant Project Officers

{b) sm-;:, D.s,aamlaik end -

contd e p/4
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(¢) Kumi-S.Ps Chand

who were junier-ta.the applicent
were given promotion to the posts of '
| Project Officers on regular basis in
the case of Khurseed Bano and on adhoc
basis until further orders in the
case of D.S.Ramlaik and Kumi'S.P.Chand
.in.the month of December5;1995ﬁ |

4, Jurisdiction of the Tribunal :

. The appiigant én eﬁplayeerr the
Central Social Welfare Board, New
Delhl have been working as Secretary

 (on deputation basis) at Manipur
State Soclal Welfare Advisory Board,
Imphal and thereafter posted as
Assistant Project Officer in the

'~ gaid Manipur State Social Welfare

Advisory Board, Imphal till todays
The applicant, thePefore, declares
that the subject matter of the order
against which the applicant wants

. redressal is within the jurisdiction
of the Central Administrative Tribunal
Guwahati Benohi |

* Contd.ep/5
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5, Limitation : The applicant further declares

thet the appli,eatioix is within the
limitation prescribed in Section 21
of the Administrative Tribunéls
Act,19853 |

64 Facts of the Case :

(a)

- (B)

‘That the applicant KWNIKamla Bevi

while serving as Welfare éfficer got
promoted to the post of Agsigtant
Project Officer by the Central Social
Welfare Board, ANew Delhi and posted
at Manipur State Social Welfare
Advisory Board, Imphel vide order

 NodF:t-1/W0/81-Adm (SBJAdm) dated

the 26th July,19828

Annexure-A/1 is the true photosgtat
copy of the order dated 2647482

That the appointment of the applicant
as Assistent Project officer wes |

" confirmed vide order NoiFi5-1 /wo}"/s-

Admn, (SB)Adms: dated 225919893

P AL A/’), L Feegamdo .‘L“H 22--9. 19 89,

e

(c)

That the Central Social wélrare Board
by an order NodFi2-1/F0/86~-SB-Admn.'

dated 27051992 transferred and posted

 contdJep/6



(D)

J
3

the applicant as Assistant Project
Officer in the office of the Mizoram

-6~

' State Social Welfare Advisory Board,

Aizwal, Mizorams

Anﬁexure~A/3 is the true photostat

.....

. That the applicant while servigg as
‘Assistant Project Officer, (A.P.O.in

Short) in Mizoram State Social Welfare

" Advisory Board, Aizwal, was appointed
as Secretary, Manipur State Social
Welfare Adviéory Board on deputation

basis, with effect from 1512592 for
six months in the first instance by
the Central Soclal Welfare Board vide

~ office order No:Fil4-2/92-SB.Adm.

dated 26,1592 The said term of

appointment was extended till she was

repatriated to her gareht departmant;

that is, the Central Sccialvﬁélfare .
Board by an order Noi2/1/78~SB(pt-I1)/
89-90/95 dated the 5th Feb,1996) issued
by the Manipur State Social Welfare
Advisory Board, Imphal.

contd«ep/7
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N, Rasmale, g

Annexure-A/4 is the true photostat

copy of the order dated 26;"1 1~:;"~%92*~‘.“"
Pomeicarne A /5 v MG 9,&,
W prRoe oo 57 2- 9@,

That, consequent upon her repatriation

- the applicant reported for duty to the
" Central Soclal Welfare Board, New

Delhi on 143296 with reference to the

- Joining report the Central Social

oy

" Welfare Board, New Delhi issued an

office Memorandum NoJF.1-3/¥0/78 Admn.
(SB) dated the 19th Feb;96 communice=
ting that the applicant continues to
‘beipoatéd as.A:P;G:‘in Manipur State
Social‘Welfare Advisory Beard till

" any specific order is issued in thés

regard,’ Accordingly she reported
for duty to the Manipur State Social

Welfare Advisory Board on 8:3.96.

At etk 5ty

- Annexure-A/6 Jjoining Report dated
o . \ﬁ: 2:’9"6"0

Annexure-A/7 is the true copy of the
office Memo deted 19:2J96%
Annexure-A/8 is the true copy of the
joining Repert dated 8@8@96¢

contd..p/8
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(F) ~ That in the meanwhile the applicant

came to know that three Assistent Project
Officers were given appointment as
Prosect Officers on prombtion -
84y, Smt. Khurseed Bano as PZO: on
regular basis end D,S. Ramlaik and Kum)
5.P. Chand as P,O. on adhoc basis until
further order vide order No.6-1/F0/PO/
85-SBAdmn. dated 10,2995 and Nos6-1/ |
FO/P0/85-3B Admn.' dated 29.12.95 and
posted at Punjeb State Social Welfare
Advigory Board, Chandigrah, Uttar
Pradesh Social Welfare Advisory Board
and AxsamvState Sociél Welfare
' Advisory Boarﬁ,'Guwahatiﬁ
" Annexure-A/9 is the true copy of the
promotion order dated 102,95
Annexure—A/10 is the true copy of the_
promotion“orden dated 29.12.954
. (G) ~ That the applicant submitted a
: representation to the Central Social
felrare Board, Hew Delhi on 2632%96
that such appointment on promotion
given to tie turee Junior Assistant
Project Officers is a great injustice
d@ne to the appltcantﬁ Till today no
‘action have been taken up by the
~ Central Social Welfare Board in this
regard,’ |

con'bd oe P/ 9



(8)

(1)

L
R
| <

Annexare~A/11 is the true photostat
copy of the.raprésentation dated 20@2?@6

That, the appl}icant having enough

. doubt in her mind that without having
any seniority list of Assistant

Project Officers prepared the_Central.
Social Welfare Board havé gliven thrae'
Agsistant Project.ﬂffiéers-on promotion
to the pest of E;roject Gfﬁcé;fs submie~
tted an application on 2282396 to the
Central Social Welfare Board to isgue
a copy of tne.Senienity'list of
Aséiatant Project_ﬁrficefs for

references

Annexure-A/12 is the true copy of

. the representation dated 22i2J96,

That the Central Social Welfare Board
issued an office order NoVFs2=4/FO/8k4~
SB Admns only on 13,3596 circulating

the'provisicnaivSeniority,List of

Bssistant Project Officers as on
172496 calling objections fixing
304,96 as the last date for submission

of such objection statements. The

. contd.'.fp/‘l()
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- That the appointment given to the

_ §

;3

said Provisional Seniority Iist

in that the_uy;iiz:ttnx:applicant's
neme have been found placed in S1iNosM 3

: Annexure=~A/13 1s the true photostat

copy of the Provigional Seniority List
dated 13.3.@6.1 |

three Assistant Prbject Officers as
Project foicera were not accerding
to the Ruless

7%‘§;iiéé?@”MwsfM £mm

(1)

(11)

sa-mm. dated 29,12595 and Nou6-1 /FO/
PO/85-SB Adm. dated NI )F AT
passed by the Joint Director (SB-Admn)sl
Central Social Welfare Board, New Delhi
glving promotion to the three Junior

" Essistant Project Officers as Project .

Officers are to be set aside being
illegal and unconstitutional@

That the reapendents-ﬂo? to bedirected

. contdd. p/11



(A)

(B)

©

SN A

to appoint the applicant on promotion
to the post of Project Officers .

GROUNDS

That the applicant is the seniormest

" Assistant Project Officer ghich is

testified by the Provigional Seniority
Ligt circulated by the Central Social
Welfare Board on 133,96

That, the ap@lieant is no only thé
Seniormost Assistant Project Officer
but also suits the Prévisiens’as
gontained in the Recruitmant Hules of
Project Offiéef to be appointed as
Project Officers | |

Annexure-Af14 is the true copy of
the Recruitment Rules of-?rojgctvefficerﬁ

That there is no adverse remarks in

the ACRs of the applicant and thus

: caﬁfident‘that she will get promotiog

to the post of Project Officer inspite
of being the post of Project Officer a
gelection Post according to the
Recrutment Rules of the poSt%

contd... p/ 12
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>

(D). That the-appointmeﬁt on promotion.
' given to the three junior Assistant
Porject Grficefs to the po t of

Project Officers were doﬁe without
~congidering the relative merits of the
eligiblé cendidates or even without
- fbllcwiﬁg the_established norms as is
evident that promotion order dated
[y 2vd296ana . 1o VTS |
23 were issued before any smxikwk seniority
. seniority list of Assistent Project
Officers, a feeder post for giving
promotion to Project Officer, was
prepared. The provisional seniority
* list, that too calling objections,
came out only on 1343.,96 that is,
~ mach later after giving promotion
~ to the post of Froject Officers as
-early as Beeembér;1995%“

(E)  That thoﬁght the post of Project Officer
| is a selection post promotion order
of 29412,95 and ' 1NV 5L
- were issued without cbnsidering/recko- ‘
| ning. both the elements of merit,seniority
of the applicant while Judging the

fitness for promotions

‘gontd e p/1 3



(F)

(@

(H)

(1

Trot e . et 3 gt .

Z@zoufnﬁak i

-

S

That at any rate the actions of the
Rebpondents'are'ﬁot,tenable in law

and as such impugne& order dated 29,12.95
and . Q' MAST

~are liable to be set asides

That the actions of the respondents
amounts to passing over a senior by.a

junior and as such - insubordinationd

That the actions of the respondents

are arbitrary, malafide and biasi It
is to the detrimentdl of the applicantyl

That the acts of the respondents that

- is; non consideration of the case of

the applicant for promotion violates
Article 14 and 16 of the Constitution
of Indias |

85 Interim order, :

g g; xgg fog :

Pensind final disposalﬁdecision on the
application the applicant seeks issue»
(a) Stay the operation of the impugned
: promotion order dated 29;#2‘95
and - 0 I Ny
as the 3aid.§rders were passed
without considering the relative.
 merits and seniority of the
" applicant and also without following-

contddip/14



the estahlished.norms/rulesé

94l Details of the remedies

~ The applicant declares that she has
'ﬁ_'availed of all the remedies available
to her under the relavant service
rules etc. The application submitted
_on 20.2.96. ig still in the cold storage.
Complain lodged on 223256 by visiting
-personally to the Exacutive Director
becomes unfruitfull, Intentional and
iﬁordinate‘delay in providiing the
seniority'list of-Assiatanf Project
Officers (which wag made avéilable
only on 6.4.96) made a consequential
factor in lnglng complain.

: 104 Matter not Pending |
with any other Court etce:

' That the applicent further declares
that the matter regarding which this
application has been made is not
pending pefofe any Court of law or any
other authority or any other Bench of

* the Tribunald

| . contd..p/15
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11JParticulars of Bank Draft/ pe o0 % 9 {’:\4 G‘i":lu
Pogtal Order in respect of K pe g s

the Agglicatmn E’egMi

D

12dDetails of Index : An index in duplicate containing
the details of the documents to
- be relied upon is enclogeds

.13, List of enclosures %

Vmﬁvé-:mkuifé ATg:;UG”ﬁ

I Kum; mngtheujam Kamala Devl daughter of late
N.Ningthou Sing aged about 49 years and 8 months working
. es As.sigtant,'?fa.jecf Officer in the Central Social Rumogx

- Welfare Board Nevé Delhi at present pOsfe:ci at Manipur
State Social Welfare Advisory Board, Imphal a resident
of Lilong Bazar, Manipur do hereby verify that the
contents from 1 to 15 are true to my personal knowledge
and belief and that I have not suppressed any material
fact,

f;kaw.- G wnra b - Signature of the Applicant

ML NerARAL M, KW@@\ V.
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"t”L
. THE _CENTRAL SOCIAL WRELFARF BOARD o -g S .ais.
.  Tolegrnm s " . ; e | Jeevan. Deep;lw;.ﬁ Ll ;vﬂ
JSANGHASEVAY o ‘ .5 Sansad Marg, - - L
S | . New' Delhi~ 10001.,_ '
' ‘Nos F.4-1/w0/81-Adun(SB.Admn,) . T _ Dated 26 7. 1982

- OFFICE. ORDER s .'T;:5§ 5~ .

‘The following Welfare Officers in. the scale of pay of
' '&.550 25~ 750—ED-30-9OO aro promoted to tho poosta of Anniotant Projoot o
"Officer in . the scale .of Rse 650-30-740~35—810—EB-35~880-40 1000-&D—40-1200'
S until Iurther orders‘? The promotlon order as APQ will take of fect from
“the date of the assumption of duty as Assistunt Project Officer,_ Tha,?f
postings of ﬂle Officers as AP.08 will be 48, follous i~ ;,“:l.f:

S.o. Neme. .. o~ - State Board to: - State Board to
: : which attached -which posted as'
as Welfare Officer Assistant Project
Qfficer
1. Shri M.C, Saxena. = - 'MadhyaAPradeshA . .Gujarat | Q' ? 5
24 Snit. Suniti'Srivastava Mddhya Pradegh . Madhya Pradeah :
3. Shri S.R. Viswakarma Madhya Pradesh - f'Haryana ""f:,;q
4,  Shri V.V, Pillai Maharashtra - -, Maharaéhtrdg‘.¢r”., .
S«  Smt. A. Rathnam @ - o Karnatake - _— -."’TAmiinaduftlf o
6. Kum.Sipra Chatterjee Wost BengdlA',' . VWeast Bengél,".
‘ 7. Smt. T, Pervathy  Korala Y amilnadu J
v . - ) B L . . ' Yt
8. Shri A. Anbarasu Tamilnadu -, « Tamilnadu ‘
: . . - { , |
9. Kum. N. Kamala Devi - Manipur . Manipur &7 . .
_ . \

Oﬁv -w-~f72:;"

( T.N. SRIVASTAVA )
EXECUTIVE DIRECTOR

Shri/Smt/Kum - ‘ -

N . ., . .




N L ANNEXURE-A [

'4!~,, s @

> .~ THE CENTRAL SOCIAL WELFARE BOARD

v JEEVAN DEEP, SANSAD MARG, | o
NEW DELHI-110 001, \ -!

Telegram; - |

i
' SANGHASEVA!, NEW DELHI , . Co

. 4ol rL' '
NO.F.5-1/WEY76~Adm, (SB, Adm.) ~ Dated; 14-S. o p

OFFICE ORDER

The following Officer has been confirmed and
Gppointed substantively to the post indicated belaw in
- @ccordance with the instructions contained in the Govt,
of Indis, Ministry of Personnel, Public Grievances and
Pension (Department of Personnel and Training) 0O.M, No,
180011/1/86~Estt (D) dated the 28th March, 1988

-

TTIY Name of the Scale of Pay Name of the OFficer ;
No. Post _ appointed substantively
1.  Assistant R5,2000-60~2300~ 1, Kum, N. Kamala DeviV
Project "EB«75-3200e i
Officer ’ 100-3500
{
. “o"'-"'o"o"b"o”o“o"._o"'o"‘-"o"a"o-c"-"’o"l".-o-c"'o"."'.".-o"o"'c-o

(KUSHAL SINGH)
EXECUTIVE DIRECTOR

Kum, N, Kamala Devi,
Manipur State Social.
Welfare Advisory Board,

i
. . 1‘

i

|

IMPHAL,
COPY to; 1, I.F.A. 2, P.& Aodo )
3. PJA. to Executive Directo:, CSwB ‘
4. P.S. to Chairmam, cswg =~ . .
S. Personal files of all concerned COfficers,
( . o .

K peL

-~ DEPUTY DIRECTOR(SB Adm,)



10, Smt., Shashi Rajasthan -do-

N - e R
PR A A A S T S AN liE B b
T : S 3 Lg - REGISTERED A.D. o
| | . - Telegram : 'SANGHASEVA'
" Y THE CENTRAL SCCIAL WELFARE BOSRD |
S © TSAMAJ KALYAN BRAWANT S
S B~12, INSTITUTIOMAL AREA, SOUTH OF I.I.T.,
 .NEW DELHI - 110 nlg - :

‘No.F.z-l/Fo/ge-g,B. Admn, | DATED: 2¥,5.,1992 ;
4 . : B - t

OFFICE ORDER

: : The following field officers are transferred and
posted to the State Boards indicated 3ag3inst their names '1nder
column 4 with immediste effect and until further orders, Tte
cancerned officers are directed to remort for duty to the Chairman/
Aoministrator State Social Welfare Advisory Board to which they are.

" posted immediately after being relieved by the respective Chairman/
. Administrator State Board - ,

SL. NAME ® DESIG- PRESENT STATE WHERE POSTED.
NC. NAT ION PIACE CF ' e
o o T __POSTING i
L T T 3 4 T

R T e, PENEN T 1t A e

L. Sh.S.B. Bénnur, Karnataka =~ Andhra Pradesh State Social

Asstt. Project . Social Welfare Advisory Board,
Officer: ' - H.NO. 3-4/547, YMCA Com»ound ,

Narayanaguda, Hyderabad

2. Sh.V.L, Palani- Tamilnadu '\ =do-
appan, Welfare
Officer |
3. Sh.A K, Roy West Eengal Assam State Social Wélfare |
Welfare Officer , Advisory Board, Fatik Chandra k
3 Road, Uzan Bazar, Gayhati : l-
.4, Smt ., Uma Sihqh ©. Uttar ' Bihar State Social Walfare ‘
Welfare Officer Pradesh Advisory Board, Barrach No.9/A~

1, Purana Sachivalaya, Patna-l !

S. Kum, UA. Bhoyar, Maharashtra Gujarat State Socisl Welfare

Asstt, Project Advisory Board, 21, Ashok Nagar :

Officer Societx, Near Bhatta, Sarkhej

o Road,- hmedabad~7, A o o
6. Smt,"A.S, Shete,  Maharashtra , ~-do-

-Welfare Officer

7. Sh.5.5, -Bhonala’  Maharashtra - ~dn- y - L
. Welfare Officer : . o VLJ S R

- 8. Smt, Meene Walia Rajasthan ~do- Aig

Welfare Officer
9. Sh}N.A}'Jane, - Maharashtra -do-
.Welfare Officer .

Srivastava, Vielfare ‘ , L
Officer o o R T



Welfare Officer

Pradnagh

| _\9
M -~ 2 -
. 4
1 3 3 3
11, Smt. Saroj Rani Dalkhi FHaryana' State Socizl %elfsre
Phinqra,i : Advisory Board, SCO 37-883,
Welfsre Officer IInd Floor, Oor, Neslas Cinema,
' Sector: 17-D, CHandigarh '
12, Sh.M.N. Ansari, Uttar Cedom
.. Welfare Officer Pridesh '
13. Sh.S.L. Bahri; Punjab ~do- -
: Welfsre Officar
14, Sh.A K, Sharma, Uttar Himachal Pradesh State Social
Welfare Officer Pradesh Welfare Advisory Board, Saveun
' Soot Road, Solan, Himachal
| Pradesh o
15, Sh.B.C, Kandwal Rajasthan Jammu & Kashmir State Social
Welfare Officer Welfare Advisory Board,
Setretariat,‘Srinagar
16. Sh,G.L, Murthy, Andhra Karnataka State Social Welfare
~Asstt, Project Pradesh ~Advisory Board, 58, II Main,
Officer Vyalikaval, Bangalore-560 003
17. Smt . Malathy Ekam- Tamilnadu ~do~
baram, Asstt,
Praject Officer
18. Sh.A .Kumsraswamy, Kerala -d o=
Welfare Officer
19, Sh,S.KE:unanidhi, Tamilnady ~G o=
Welfare Officer
20, Sh, M.A, Subhan, Tamilnadu Kerala $tat§}5poial'we1fare’
Asstt, Project Advisory Bolrd;
Officer “TC No.9/l790,Sasthamangalan
) A Junction, Trivandrum-10
2. Sh.C.K. Sebastian  Lakshagwsep -0~
Welfare Officer: .. P T :
A . 2 ‘fg-)i',','.:;-_“:. , o
22, Smt., Pratibha " Karnataka ~do~ T ot
‘Suresh '
23, Sh.M.D, Satnute, . Maharashtra Madhya Pridesh State Social
Welfare Officer dz1fare Advisory Board,
Char Banglow Ro0ad, Civil
Lines, Bhopal_
24, Smf. Arunima Cunta Uttar -dg;,,~“'

céptd.,...3/-4

.
i
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25. Sh.N.G Vayeds Cujarst Maharashtra State SOCJBI‘Velfare
Asstt. Praject Sdvisory 302rd, Mehta Chambers |
Of ficer : ' Sth Floar, ralyan Streat, Dana-.

o Bundzr, 43 5 3jid,, Bombay- 9’
26.°Sh.D.B.Trivedi - (Giujarat -d =
Welfsre Officzr :
27, Sh,K,B, Sharme, Madhya ~30m-
Wslfare Cfficer fradesh ‘
8. Fum, Laic Fatma Yadhya ~G 5
Welfare Officer “radesh
29. Sh.P.N, Rai Uttsr | ~do-
Welf%re Officer pridesh
30 ,Smt. Rathuami Mizoram Maniour State Social Welfare
\Og Rolte, Agsstt, Advisory 3s2rd, Paons Bazar,
Project Officer Imohal, ‘ .
3l. Sh.S.Roy Chaudhury W5t ~-do-
W lfare Officer Bennal ‘

32. 5h,S Sollo, Mizoram M:zohalaya State Sonial We lfare
Asstt Projact Advisory B09ard, 'Thule Cot tage,
OAf1Ccr 'Uﬁw‘wrlr, Laltumkhrah Shlllono

33. Sh W.T, o]_rmh Maninur Nag ;Jn"i Dt ta Social Welfare
Welfare Offlc 3a H~v1so"y ard, Kbhima Nnoalan

' o

34, Smt, C, ulnhe, Ritvip Jrisse Stote Sociel Welrsr |

"~ Asstt. Project ~ Advis ory Board, Samaj Mo “an
Officer , Bhawsn, A /64, Vyavaﬂall
S = Bhwbﬂnvﬁk'“r

35, Sh J Mondal - UWest ~-do- I .
Asstt, Projact Bengal o -
Offlcer _ - :

36. Sh. Sushltal - West ~do-

Phanda Wolfare Bengal ' ,
OFflcer . o
37. Kum Ritu Wahl . Chandicarh Punjab'St“f 131 Welf°fe
| Welfaro O¥‘1ﬂar o Advisary i Oar”, Kothi No, 63/18—

A, Chandlﬁwrh

38, Sh.H}S.,Chauhan, - Gujarat Ragi;than State Social Walfare

Asstt, _ Advisory Baard, Sawai Jai Sinch
Pboject Officer Highway, Biny Part, Jaiosur
39, Sh.P. Prikash, Farnitaka ° ~do- .

ASQtt Drojﬁbt
folcer



40, Sh.V.T. Poie

Eel
o . - ’
Welfare Dfficar

- Sh, FPawan C!
Wzlfﬁre “N

"'h._’T
Q

Sh,D,P,’ajra,
Welfare Officer

Sh.D.S. Ramlaik
Asstt, Project
Officer

Sh P . \kxlhotr’
‘WeIF%*e Officor

vomt. Mas 2ri3
Srivasta \3,'
W@lfﬁr Officer

Sh,N.G.Jani
e lfare Officorp

[ag) - a2

=n. D.%, Mondal
tal MR ~ .
Welfare Officar
-Sh.unv-fr:AT>tH
h B
Walfrro Offiear

Kum,Pancha 11
Phatt,r%nryv
Welfare Offigrr

'bh V.,V,7Pi
Asstt, Pr
Officer

Sh 'R"-Il
Asstt,
Of ficer

T RTS8 s e ———— 3 % %, o a————— o wrrora o -

Himachal

2

Rajasthan Stat
Advisory Zoar d

Highway, %ina R r

~J O

~

ioura Stite S-

Advise ary Board

P.C. An3rtsla,
2in-7290 001

Uttar Pr idesh Stite Social 7
Welfire Advisnry Board,
Kala Mandips8Bhawan, 6

Nacar, Luclﬁow,

_do_

—do=

Welf%re‘ﬂ4v1qofy B
Mirza Galib otreet

e To

Arunacha

Sacial Walfﬁre Advisory
303rd,

Secretarist, Itanaqgar,

Arunachil Pradesh
2k shadwe

Sdvisory coard,

Islands (Via) Cockin, ¥

contd....5/~

.
R s

V st‘fri;ura

Nicobar Islands -
il Welfare onlooryé
Board, Port lalr :

21 Pradesh St?ta

Arunachal Pradesh

Sc il 'N'ﬂfDre
b’W~1 J i Slnch

1
?
1

Cl?l W lf\re‘zlm;u

cuttaléé.

z:2 State Social thfarc
:av~r1thy '




T ﬁf 2

cw. o

XS//—kum N.Kamala Devi
J-

Asstt, Project
'IOFflcor

Sh.5.P. Mu fH

56,
- Welf: arl-‘ Jf"

Mizoram 5

. Arfvisory Byrd,
Al zoram '

zst -do=
Bonedl :

Tamilnady St

.r«.]_ ZAWAa ]__’

Svclal o 1fare

-57,5§h,$P .G.Rzdde iHra B 1te Social Weliare
_'ﬁfi “t Proje Ct “rrdersn Arvisory Bnird, nnﬁﬁ Saizi, -
- Of 1cer ' | Nondanam, Madras-35 RS
Pl Wh#*. Shati, Kop oo e L
asstt. rroject ' B TR I
Officer , S
59 'Y Sh ,N . EL:‘ “1:’3 SV‘J-‘ "‘_y‘ ) '\ &\J _d O_.. N ‘ _.
Welfare Officsr -+ Islands - R,
;e *‘ ; . ‘ Ly
60, Sm Rajasulachizna Kernitaka G o= ;
Welfare Qfficnar ' ' > '
6-1- ,‘ Sh .I\ﬂ 5 }'\’: ldﬂi 'Asﬂd hr ~-(_‘i-:'_)-
Kumar, Welfare ‘radzsh
Officer }
62, Smt. S,,.Mwl ick Orissa Pondi~io=yw State Social
Asstt, Projzct We lfa;e Agvisory Board,
Officer 27 (Umstairs)Bemain, Rolla @
.Stpragt, Pondicharry ' l
63, Sh.S.k. Brjaji, Coi Chandicarh State Social We'qare
Welfare Officer Advisory Board, Karuns Sad:ir f
- ‘u114¢nc, ! Flosr, Socﬁﬂ?'ff R-
Chindigarh-160 211 : !
. 1
e mmcnaae _____.-.,..;..A -
\ . . . !
2, No revresantitions in this rzgs. witl he enterts .reg
Non-comollanC° 0f thesa orders will leas to discislinzmy a:hion ;
—- . sy
3. Transfar T4 and joining time is admissibla tonll “hoy
Of ficers. ' T - 3
- C
: ’\\s A
. Bx TAT ‘\I-\\AR , i
DEAUTY DIRECT (S,B=aram.)
All Concarned Jfficagg

1) The,Cha

i."rjn/ﬂdmmlstmtor

CORY TO: . Andhrs Pragesh, nsovn, ::L Guisrats, HarYana,gﬁt‘
Pracdzst A LK hirx t““‘, Rerale\, Mg
;_‘{A’. ’ N h-; ’|a 1d \ aca - lan Orl%ss\
Nico DeaZoon, Vlest De . :
Micob ; ) :
Gna , 1 h, Lavsha HN"“O Mizorsm.: S
na _ ¥ ‘
Delhi,
1}
cantd, . B/



Pondiche-ry = -n
th’Q“V BR2 s
CGnPuPHmE'

t
-

. .

e Social Welfare-

eet kindly to relisve
of ctheir duties 1mm“d1—

thel",utles in the 1r

2 0f ¢ oim vdlately within cthe

ing time der intimation to thi

)
3
&)
-5
Q.
ry
o

Fh o0
4 D (L
=3
D
0w 2 Ui
[

P
"‘h (n ot
FoLd

[13]

O

n._"

&

Q-D

[0}

[

e O Qo
3»}-'- A

DH

gle TO:Wird,their'reoorts to this Q1f1¢w és

~z

renort for duty in the resonsctive:

of fiC@"‘
Lt \\t:\ww\f,;ﬁ" i,
;/ T 5 3
DE PUTY aﬂEP"oq (o 2 z\uv&N );
I
' e
!
_ |
i‘
15 .
“;.' s - 1
i e IR -

- mmgms - -




T o

A~ PRI A S

| <2 ABNEKURE - A, 3

. ¢ . ) i . } ."‘1:,
- fafaw & fiig No.Fo.1472/9 253 ,88mN, :1 : .‘,;;

e - .
' ' ' ars : ggaar ) _
Telegram : 'SANGHASEVA® + Y

. “ e ’«
FHI AT FE0TH DT oy

. THE CENTRAL SOCIAL WELFARE BOARD

' U FETT WA _

@12, sEgNAT efiar, e als ardo aso 1o, A% faeeil-110016
v SAMAJ KALYAN BHAVAN . %
B-12. Institutional Area, South of I. I. T., New Cefhi-110016 o

1y
o

QFEICE ORD

' Congegusnt upon her selection Kum.N.Kamalgs Devi, AsstteProject
‘Off}cerg;mlg0§am.state Social Welfare Advisory Euard, is asppointed .
gs.agqratary Manipur State .Social Welfare’Advisory Roard, WeCofo 1o 1261932
- 1nitially ﬁor~a pericd of six months.in firsi inztance on deoutation -
“basis on usual Terms and Conditions of forelgeri serxvice gs amended
from tine to time by Government of Indig. ' : : o

- }?he other mattcers 1f any not covered in this office order
Kun. NeXamale Devi, will be governed by the Rules/
Social Welfare Board« The agppointment would ke affaed

date she takes over the charge of the post.

This dssues with the approval of Competent autihority.

.

T B ’ 54
ARG CHC - T

i ’ A
TGN N— N\
_/,\-<( \J\\__
= (S KeBHALIAGAR )
DEPUTY DIRSCTOR {(SB. AN N)

-

)
¥ oniieg

i

Kun., N.Kznala Devi,

Asstht.Project Officer, _ : . i
Migoram State Social ‘ A ; R
Welfare Adviscry Board, ’ k o
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4 ' ' GRAM : RAJKALYAN

SDVISOIRY BO.LiLE
PAONA BAZAR, IMPHAL

MANIPUR STATE SOCIAL WELFARE,

i B

ORDERS BY THE:!ICHAI RIAN';
Inphal the 5th ﬁgbruayy,ggg,

: f : L L I N

M0.2/1/78-6B(Pt=11)/89-90,/95 1= In pursuance of the

letter Noe}?e.145@2/:,25/%%3%}%3;&:3a 18=1=26 from the
Deputy Director, C.S.W.B.,New Delhi, ¥m. N. Kemala
Devi, sccretiry, Manipur State Social walfare advisory
Board,Imphal is repatriateéd to her pereat Department
B2 .P.0. with immediate effect.

o - Purther, Smt, R.XK. Sahétoknbi Dé\:i; valfare Officer
42 to tuke over the charge of Secretary in addition to
=7 'her normal dugies until further order: .

. i P
- ~:(:;-1,:‘:’-ﬁ‘-”“ ’ ' ) . S ) _—
e , (R.ike Ongbi Sorojini Devi),
' ' ' Chairman.

'i?ﬁ@@»ﬁ5e2/1778~sa(thii)/89§90/95 Dated 5=2-96

. - Copy 93 1) The Chalman, . C.S.W.B.,New Delhi for favour
. . of kind informatiom and necessary action.
. ‘ : 2) The Deputy Director(SB-aAdun),C.S.4d.B.,Nev Delhi
: this has a refevence to her let.oer No.F.14-2/12/
94-6B-Admn dtc... 19-1-96," '
3) The commissioner(Sw),Govt. of Manipur, Daphal.
\/g) The Director(SW), Govt. of Manipur, Inphal.
) Kn. N. Kemala Devi, Secretary, State Board,
- she has to hand overi the charge of Secretary to
R.K. Sanatombi Devi, welfzre Officer.

- 6) Smte RoKo Sanatombi pevi, selfare Officér, i
State Board, 3 '

7) The Accountant,-State Board.
8) T2 Relevant File. .. Sepe

P
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fﬁ' Amxnm 4/;z

"oy )
/7 X LeAAt -.17f/ o anbar
) e 2 s Terogram ¢ 'SANGHASEVA'

BRI T sedye A
THE CENTR AL SOCIAL WELFARE BOARD

TR FERTT WA :
&-12, z“'é}zgm« q&m g #is arfo o o, A€ fxedl-110016

SAMA ) KALYAN BHAVAN
8-12,lnsﬁtuﬁonalﬁuea,Souu)cfl.ltT” New Delhi-110016

Q’LJONS Admn (sp) - - ' fariw pargd. . LOL241990. ..

T @"’ nge Ne)mw"v-

(J0161n1‘ReDOft dated 14/2/1996), the ‘- unders=igne

EEJORANDUM
reference to Kum.Kamla Devi, A.P.O!

Q, »

_is directed ‘to inform Lhat vide this office letter
'dated 19/1/1996, she was asked to handover charge
Secre Larv Lo 8Smt.Sanatombi Devi, twelfare Officer,

and there
Centreal

no dnstructions  for  hey Fo - joln
State Board in its order dated

- F/2/199¢6, has rep«trlwrcd her to her parent Depart-
A.P.O. IbuL she has not been relieved by
hem.to join Central Bouard. Hence, efter handina
‘over charqe of Secretary, Kum. Kamla Devi, A.P.O.,
to be pozted as A.P.O. in Manipur STate
any specific order - is '‘issued in this

-_nent as

von%tlnue

' It may be noted that no TA/DA. shall be paid

to her ¥eor her visit to Delhi and she should apply

- to.the State’ Board for leave for "the said period
-of absenbe from St: .e Board. ¥

Adﬁ,Kcmla Dev1,_

Pl .

£ (ROMILA ChQDRA)
DEDU”Y DIRPCTOR (SB ADMN. )

e e . .
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. In portisl a&cemtxmw of the $nstpvsticn gontain dn
Contred Sociel Molfrrs Movdlc Merorendu) Nus Filed/vo/Toerdn(8L)
g, Y1990, L et sutoil my Joindno zepord on 8{3/96 forumoon dam
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< G AR

~ Telegram : 'SANGHASEVA®
Gty qws e A
THE CENTRAL SOCIAL WELFARE BOARD
112, KereguAs qfcan, arw als arfe ade do, 7 fwel-110016

: SAMAJ KALYAN BHAVAN
B-12, Institutionai Area, South cf i, 1. T., New Delhl-110018

DUV

|
t

SR e, 2

4o Flle Now-fndBoRo /P00 /BF-BE-AMND. 1 [ patedie gz gy

OFF ICH oansﬁf"

| kel hur shoed B@no@'Aﬁsgt;;ﬁx&jactgcffiqaz in the
sCal@ ogﬁgay 0f Rga2,000-3500 is‘promoged,mgegzgsggggogf
. project Officer in the scele of pay '@i'%ﬁo%& 0 e
 au~100~4, 000/~ and pested to Punjab §tale &occn ndz a;h°
) 'M*@imgw goard, 15 Quelt Q¢idice Sa*ctmrm.?%‘fim Ozfich
B --“;@9653 Her promotion to the post of Pm‘;fﬁt osficer ;‘
will take effect £Iom tne Gats ©f asm:mpt,i.:m o )
project Qfficerin in the Pwi,‘??;??ﬁm‘. ,
pvariod of one year

20 she will be on probation for & & ' ‘
ﬁrﬁg the date ¢f spsulption of duty as Projact foifiia

) ;ﬂm may Leport L0X duty ¢to the - chas.gmam mz{sj ab l; ; |
;écmia}; Halfare &E8vigoxy Board, Chandigaxhe She ,‘f"“ L‘zl,aq . :
i tted to tranafer Toh. and joining tiue as per rules.

o

3 Caha say axercise her option fox gixation of pay
: ;5;.,?;1,’1;&@ ope Reath Srow the date Of _assmpticn wf guty
as _ Project Dfficer. '

( K.J.%6KARJAR ] o
JOIN? DIRBCTOR{ISBADEINGY

B Xhurshe:d Bano, _
aasti.Project LEficer,

nelhi Atate Socisl Wei fare F
Ad¥inoxy Baagd, | %
SR S—

i E

§

‘v‘.' ‘4.' . ) N ‘ s
- C Lo i '
‘Mo | .
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No« Fe b1/ FO/ PO/85~5 B, Admn,  Date 29 pec.199s

The following Assistant Project Officers in the scale of
péy of %, 2,000-350C are granted - on adhoc basis to the post of
Project Officer in the scale of pay of & 27 7 5=2800=E Be ] 00
4,000 until further orders. The promotion orger will take effect

from the date of their assUmptipn of duﬁy as Project Officer,

- The Posting of theAOfficers és'Project Officers will
be as follows s~ ‘ .

SeMos  Name St&te”ta wlth posted
. L. shi. DS, Remlalk - Utter Pradesn State Soclal

Welfare Advisory Board, 21, Meri
Kala Mandir [havanp - 6 Pardit

s"b;gar, P.Q, ;Q.mifiébﬁdp MKJ\DW@
2, Kmo ‘SoP. Changd ~ Assan State Social welfare
‘ Advis'oxj; Board, »
Patik Chandra Roag

: o - Uzan BaZ@rg GUw%HA%151o
s

- *%he a§oxesaid of%icers nay report for duty to the
Cheirman, State Social velfare Advisory Board, indicated

- 8gainst their names, They will be éntitled for transfer T.A, . e

and joeining time as admissible under the rules.

The adhoc promotion will not conform ary right for
- regularisation to the posi of Project officer and will not
count for senlority Central Bosrd Teserves the right to cancell
the adhoe promotion and revert.at any time the officer to the
Post from which he/she was promoted, | |

» £
,cm

T Keds KAKANKAR )
J@Lgmgpgaﬁczax_(SBBAQMN@)

i

fo Shri D.S. Ramlaik, - -
. Asstt,fﬁroject'pfficer, R
o Punfab'state Social velfare ‘
- Advisory Board , :
- CHANDLGHRH, / Vs

. . . ¢ - . | .
- | ' Contd/e...2..

N



2. Kum, S.P, Cha"]dg o '
Asstt. Project Officer,

Himachal! Pradesh State Social

%flfare Advisory Boaxd,

S 24 '{‘. N&é. °

1. Chairman, mnjab S’i:a‘%:e S@cial velfare

. Advisory Board, Chandigarh, with the request

§' . to relieve Shri. D.S¢ aml,.aik9 Asstt, Project

Officer, under inﬁimaﬁion to. this office to

‘enable him %o join'as Project Officer at

Utter Pradesh State board, Mucknow.

2. Chairman, Himachal Pradesh State S;Locialv
welfare Advisory Board, Shimla, with the
request to relieve gum, S.P. Chand, Asstt,

Project Officer to enable her to join
- Assam State mmg Quwahatd .

3. P& A.C.
‘4@ ' ‘DoDo (EI)Q .
S. Personal Flles,

. Sdf e
DERJTY DlR&C‘E&i {SB.ADMN. )
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“3. Then, in the Year Ivie, Central Socigsl

with. the sificere intere -

/
o _ » 1277
/} S ¥ RABESRY ,___-:---»--' - .
Jo - oL
‘The Chairman, )
Central Social Welfare Board,
Samaj Kalyar Bhawan,
B-12, Tara Cresernt, South of | T.,
Mew Delhi-11001¢.
‘Subject : Reruest (o review ‘e =memorandum  orders |

No. F 1-3/WO/78/—AC{1:;;L.(SB} of 19-2-19%¢,
and -to revive me the charges of Secretary,
Manipur State Social Wel fare Advlsory Board,
during the interim Periods. :

Madamg,

I have the honour to draw yorr Kind and

fevourable attention to the following fcw lihes, for

your sympathet:® - consideration,
1, That, in the vear 1973, 1 was éppointed
ds. & Welfare Officer through an Interview Loard fof
Manipur  and Nagalar. ' both States, as Head Quarter
’.\.in Nagaland and started to scrve for the both states
éhf. 15th March 197g to March 19¢1, under the guid-
"éb of Central VSocial Welfare Board, | a5 posted
iqfﬁa;ipur (0 the year 1951 44 Wellare CGifice, .
c. In the year 1952, 1 was promoted as Assistant i
Project Officer, (A.P.0.) in Lhe Manipur Stute Socla!l
Felfare Adviﬁory Board, L‘Qn, I serve fup ih. Wel fare %

of. Poor, needy women and chlildren in the state wlth

the interest and hope for the develepment of oyup Nation

JUPEo the year 19y,

Wel fare

Boa, I'ssued transter nrder for me  ia Lhe State of

Mizeram as . Assistant Projth Officer o the Mizoram

w
ct

ate Welfarovﬂoard, also in Hizoram, I get the oppor-

tunity of rendering'scrvices for the peunls of Mizoranm

of . developing oyurp Hation,
about fourp months,




o

: ‘ :
L, Then i December 1292, Central Soclal Welfare
Board, New Delh. i{ssued an  order of denutation asg

secretary to the Manipur State_Social Welfare Advisory
Board, after superanndation of the previous Secretary

of the State Bnard., I served as Secretary H,S5.S.W.A. B.

Imphal, for the weifarement and development of Peoples

at larger interest and helmEmany voluntary organi .itlons

(NGOs) at my best level, as - such most of the voluntary
organisations are desirous in contlnuatxon of my tenure
as State Secretary-(H.SfS.W.A.B,) which they reque sted

btorithe Chalrman' Central “Social Welfare Board, New

Delhi to contxnue me as State Sccretary by their Appli -

;)
cations, annexed pPhotocopy with this lette. ss Annexurgﬂ(m«/ irt

B —

‘A' for your kind information,

5. a Then, my terms of deputation for three year s

Was compieted on 10, 1925, the Chairman of the State
Soc“gl Welfare Advisory BOard, Manipur Liso requested

~to. the Chairman, Central] Social  Welfure Board, Ilen

Lelhi’, to appoint me o Secretury, Mondpur State Soclal

Welfote Advisory Board by furnishing (he Informatlon
AL{K§?~(3) Extract copy of Rcdolutlon of Sub-committee
?(b3 fﬁecruitmpnt Rules of Setretary M.5.5.h.A, B. Ac)
A.C.R. for 3. years/assessment reports and (4 Blo-data
by hRer  letter No.z2/1/78. SB(P 11)/89 20/%%  of dt,

Y21.12.1995;

6. Then, Central Sopcigl Welfare Board i ssued

:;a letter on 12,101,199 (Letter Nq,§ﬁ$-2/12/9&‘ﬁﬂ, Admn | )
ANne xure .’C' tu‘ hand oV?r tﬁ@ ELharge of  Sec cretary
Cto the Junior Welfgre Officebiwégﬁs theic direction,
lf.'haﬁéiover the charges ;bf ‘éﬁéry to the Welfare
POfficer, vide Chairman s i: i %m‘ ¢lils.s8(Pe (1))

. 99- 90/95 of dated 5, 19”;;and i%?#é.ccmeland reported

2@; Joining to the Central So\.‘ngglfdrc Board accor--
ings to. abave ¢ited arders of .tné: Chairmun,-’Hanipu:
'btotn Social Wel fo0 Advisory Board, as
copy of order gt ANneaure D,

enclosed photo-

Contd...3..

v here 1 encloseq photac: “py At Annexure '§¢ aimhzjé 4@‘/)
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Bu . reééﬁtly, Cent 1 Soclal Welfare 80ard~‘~
Hew Delhl had ¢iven promothn » three Assistant Project

Officers, who are junior to , inspite of considering
ay case as g long suffef¢r; thlis felt me injustice

and 111 treatment in e huméﬁitary'QFOU”dA“Qi‘G"L'

8. . And, I was serVing' in the Horth Eastern
- States of Indla, facing all the dif ficulty and problems
.which' Was ‘happening during the tenure of my service
period wunder the Centfal Soctal Welfsre Board w.e,f.
1978 to 1995 (1DRISche 199 ande v ba tr ~Board) Now
I am becoming aged and aLQo undcrgone an operatlon

(Surgery) at the wai : by the allment of Lumber (Disc).

9. Now, the Deputy% DirecLu., Centrat  Soctial

Welfare Board, VMew Delhi,'?reledsed ¢ Memorandum to
contrnue e in the PUSL-;Qki APLO. in Manlpur State
SOCIAI Welfare Advisory 86éfd; vide Memorandum  No.,
F. j/VO/7b Adun, (SB) of dated 19-7-199¢ (enclosed

cwpy), but In her letter lt is mentioned that my repapt-

‘riated to the Parent Dept- (t.e. Central Scciol Welfare

‘Board. New Delhi) referring to the  vide, Chairman's

Orders at Annexure . ey s nﬁf genu‘ne for me to jolnexd
vlh the - Central. Socigl Welfére Goard, Mew Delhi angd
“treated 1t gas my wvisft to;fhg Hew Oelhi's Cfftce and
huasked me to request for Léévé from the Stoate Board

forithe said perlod.

0. Referring to theA,ab0ve given statements,
it ?eEt me wilth 4 great ‘dali

3 filemma a5 By their orders

did not mentioned ;o re\)yégéhe.charg» of
whichcwas handed over to: f{

 Post to me (in sqrvice)j

¢

Proceedings: also will be:

Secretary,

énlfare Officer, a Junior
5 .

in . other ~hand the offjce
N .

3 vng ne\erse manner 3s the
same person is going to5b?,€SecrLLury'nnd
Ofticer, Tpls felt me in menL I and

ﬁgnd humillated

my Junior

mecral harassment

which can not be tolerated oy any common

people,

be. td. L QQ L] ...

|
SRV

o

%

N N

: o7 v it
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PR SN




In view of the
I, therefore, reque st

and it ig my earnest gand

you would be

';Of_Secretary to me for the

Permanent Secretary s

.-.which I's lylng vacant at
}of"mynudeputation

< to serve

Creed and religion Dy

' kind & sympathetic consid
Your ki:d

rest uf.w0mcn‘of all groups

With regards,

.M ’

‘“~~\.~-...5

factc given 1in my sty
to draw

.ement .,

your humble attention,

sincere most desfire that

pleased enough

to revive the

charges

interinm Periods, till} the

present gafrey
périods as

the “Society wi;hout
acruing

eratios,,

recommendation in

C/o

appointed of the H.S.S.W.A.B.{

Completion

Secretarysyas to enable

dfbtinctlon of Caste,

the same under your

the largee fnte-

I's nigniy requeste-,

Yours sincerely,

/z, /</_J )»Lﬁ,(FK :(c‘_

(N, KAHA LA DEVI)
D.Rh.C. SANLPUR BiHAVA L
¢, SARDAR PATEL MARC
NEw DELHI~110021

PHONE 301331
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The Chalrman,

Central Social Welfare. anxﬁo

Samaj Kalyan Bhavangv @g

B-=12, Tara Crese@nt A
. South of I, I.T, )
. ﬁ@w Delhi=i6,

Subs R@qa@st to issue a cépffbf Sénioﬁity ligt of AQP;O$a

I have the honcmr to tateithqt I want to avail
& Copy Qf ﬁenxozity list of_&;? @a for y personal
u@cessecity@ the said ligt was no sent by C.S.W.B, since
st about four years., ' '

¥You are, thexefox@g xequasted to mmhe an arrangement

to issue me the copy of enioriﬁy list of A.F.Os ag early as

cs%iblb,

§ ?b§rs4faithfuilyg

Dated:22/2/96, EE /Lf /i/u v(/ e
| o ' ": (N Ramala Revi} ‘
AP0,

34’ ‘/,“ - ANNEXURE A/n

R



by e e = S i e T e iy R,

CEN inL SOCL«.L: XQJ.EJ BU, RD

1‘;;;5@;2”[1 . "w “ )0 , r”" ;:,\\ Saliad KALYAN BHA sN’
'S NGHASE Vi ! W ' 'Qﬂr s B-12, INSTITUTIONAL:
w;z; HI . S b 7({ _ “AREA, SOUTH OF I.1.T.

| I 7/ /% ;m W€ DELHI - 110016. -

HO.F.2-4£F0/84-55, ;dm % Dated. 13,3.1996.

N wvmw o

-

OFFICE ORDER

The provisional sehiority‘liSt‘of hss*stant‘Project
Officers of the Central Social Nelialr Board as on 1. 2. 1996,
Nas been prepared and is. enclosed for the information cf the
assistant Project Officers lf any OTL1ccr has any ohjection
ne/she may cenvey the same to the Cen‘ral Social WelLare,Board
latest by 30.4.1996. If no commdnic tion is received by the
aforesaiag dafe, the enclosed llct w1ll be: considered as final

and seniority will be regularlsed acccrdingly.

Encl: 3s_Ahtve. ' © ' «\Aﬁxotvv

( ROI\A.LLI; \4.!-)1 J..[. / .
- DZPUTY DIRECTOR {(55.4DMN)
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CHMLERAL 00 0 ey o e

:t‘ﬁpGNQJ@AQtInﬂgu ﬁu~tqﬁﬂgguguigggbugggpgigm4‘

4 /
s Namo of Posgt ) Projuct Orficer \
2. Numbur of Poyty a1k . |
3. .Classification - o Group tA! 1
: %o Scalg of pay : 15, 700~140-9002 11110 11 00 w50
<3 - o . ' 15001
T . « )
Je Whethor Suloction Byt :
or Non~s:¢leetion Post Scluction
. | , ,
O Apu top Dircet : B
keerults ; Mot uxeeedingy ho years. Crouctal
. ' .  datoe. for Sootirrdndng the qae
R . : 1imde shll by the i:\st date
x ‘ A for receipt Gpplications
e fromicarididatus in Tndia
= ; : (othdy Lnng Liwsy in aadaman
o Nicobur Taluande ond
Inkshaduecp), .
o '
- : . - . i
7. LEdugational and : "ssential
othur qublifica- o ' ‘
tions roquirud for (L) Masterts dugrec in Speial i
dircet reerults, Wori or Mistorts Dugrce in i
e : - Soclal sclunceus/ Mistopts 1
: : -~ Dugrou 4n any otner i
: 4 , "SubJuCC‘With.Q'DiplomQ'in !
. Work soctal/f'row a Tucopnisud |
University or Institution; |
: |
1 i
‘ |
(11)Throo yoars oxpuriunég in |
tho Z4uld of Sceial Woric
prefecubity iy Counsulliug/
) Cliidente Sooviers,
Sd /- & :
S.C.cuLars
DEsi orrTemn . oo
Anisery op voclel & Yomen b

Govt, of Iﬂdi& CQntdana2/~.

%

e

T e e . —

T —— e e



Whether agas and
oducational qualifi-

‘¢aticons prescribaed
‘for direet raecruits
will apply 1n tho casa

of promotues,

Farigd of Pfubatiun,
if any

Mathod of recruituent
whather by dirsct
rocrultment or by
promotion or by
doputation/transfear
and percentage of tno
vacanclus to by
£11led Ly various
uthods.

&
In case of rocruit-
Rent by promotion/
deputation/translcr,
grades froua which
orouotlon/deputaticn
ransfer to bs wmade,

Sd/ =
S,.C.GULATI
brsi JFI'ICER

Wnictry of Social & Woilo

Govi. of Indio

(

- (U/N;f
Q% .

e

4(.

1
4

240"

Not applicable

SO years for dirasct

recruldtiaont ohg year
cass ol promotees

754 by prouotion failiing which
Ly depusation and 254 by diract

P R T
rUCJ'u.LL'nunL

in the

By promction from the post of

Assistant Projaect Officers with -
sgrvice in the
alter
therato on s

miindian 3. yecrs
scale of Rs.650-1200
appointuent
rogual hasis,:

p
H

o Welt e

COl')td. o.o :31/"




S, whnt 1._'Chdirman, CSWB » Chairpan.
tion - : ‘ '

i 2, E,D,C5y0 ~ Menbur

. - ;
3. 4 Tenresontative of the 2
Minietry of Soelal Welfapy '
ot bolow the pank of Duputy - AE
- Seeiitary - Menber ‘ ‘
N /
V.
Je Povers. to rylax : 1)

Jdhere thy contral Social
Hollore Dourd 1s of thy
opinicn that it 4s Nucussary
; B ' Of eXpedient to do S0, it\may,
T by order, for Tesens to ba
feeorded in wvrlting ang with
“Ny aparoval of the Bxgeutivg oy
Commdttes ang «p cousultation - 7.
With the Governgons of India ‘
Tulax any of g, Provisions
Wdar these pyiog with

A

FeSpect To any class op L
Category of porsons C

i) Relaxation or upper agg
linit upto Tive years in
; ¢ise of  CSir3 enployues Tor
, direet Tutrultoent to thg
post, '
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! et (PR ~-Versus-

e
The Executive Director,

Central Socizl We;fare Board & others.

- AND -

IN THE MATTER OF;

Written Statements submitted by the

_RespOndent No,1 ,

(WRITTEN STATEMENT)

\ The Humble Respondent begs to stax
submit his Written Statements as

follows @

1) " That, the humble Respondent begs to deem
it necessary to0 give a brief background of the
cése before submitting parawise reply to the

- application, The brief background is as

follows -

Humari N. Kamala Devi, A,P.0,, was appointed
as Secretary, Manipur State Social Welfare Advosory

Board, on deputagion initially for a period of

e (Contd,)
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6 (six) months with effect from 01-12-1992, Her
period of deputation was further extended from
time 0 time till her repetriation to her parent eRdx
cadre. She joined Manipur State Welfare Board as
.Secretary on deﬁutation on 11-12-1992, till her
repatriation to her parent cadre in Jaﬁuary, 1996.
Thoudh she had requested for extension of term of
deputation beyond 3 three years, this was not con-
aidered by the C.5.W.B, and her term of deputa-
tion was terminated. The Chairperson, State Board
was requested to give the charge of Secretéry,
State Board to Sﬁt. Santombi Devi, Welfare Officer,
fill a decision was taken for the appointment of a
regular Secretary. Kumari Kamala Devi was also
given directions to handover the charge of Secre-
tary to0 Smt. Santombi Devi, Welfare Officer
(Annexure- R/1) . No further directions were giben
to Kumari Kamala Dévi, gither for her transfer
from Manipur %® or to0 report to C.S5.W,B. after her
' repatriatién and she was deemed t0 continue wOrking
. in Manipur State Board as APO, However, after being
relieved of the charge Of Gecretary, Manipur State
Board, Kumari Kamala Devi, came to Delhi and
reported for duty in the E.S5.M.B, Her joining
report was not accepted in C.S.W.B. , as there
had been nd’instructions far her to join C.S.W.B.
gither by €.B., or 5.,B. and she was asked to conti-
nue working in Manipur State Board as APO, till

any specific Orders are issued for her transfer.

(Contd.)
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She was also informed that no TA/DA would be paid to
her for her visit to Delhi and She was asked to
apply for leave for the period of absence, to the
State Board Annexure-R/2. Instead of complying

with the instructions of the C.S.W.B., she refused

to accept her pay and allowances from Manipur

~State Board (Annexure-R/2). She also refused to

discharge the duties of APD in the State Board

for which a Memo was issued by the Chairperson,
Manipur State Board, seeking her explanation
(Annexure-R/3). On the interim order of the Hon'ble
Tribunal on 19-09-1996, she has been paid her salary
for the month of March,1996 with effect from
06-03-1996, Her pay and allowances for the month

of Febiuary, 1996 have yet not been paid since she
has ﬁlnct submitted her leave application for the

said period.

- 2) That, with regard to the statements made

in paragraphs 1, 2, 3, 4 & 5 of the application

the Respondent has no comments,

3) That, with regard to the statements made
in paragraphs 6(R, 6(B), 6(C)p, 6(D), 6(E) and
6(F) of the application the Respondent has no

comments, the same being matters of recoOrd.

4) That, with regard to the statements made
in paragraph 6(G) of the application the Respon-

dent hag no® comments,

(Contd.)



5) That, with regard to the statements
made ih paragraph 6(H) it is stated that the
atkawawa allegation is baseiess as a seniority
roster is maintained in the Central Social
Welfare Board., At the time of holding DPC in
November, 1995 K there was no changeAin'the sen io.
rity list circulated in July, 1989, specially of
thOse persons dﬂming under the zone of conside~
ration for promotion to the post of Project Offi-
cer . A fresh seniority list was prepared lated
and it was circulated to all field officers inclu-
ding the applicant ,Kumari N, Kamala Devi on

13-03-1996 .

6) That, with regard to the statements
made in paragraph 6 (I) of the application the
Respendenty begs to state that, provisional senio-
rity list was despatched %0 all Field Officers on

13-03-1996 and C.,5.W.B, is not responsible for the

‘delay in receipt Of seniority list by Kumari N,

Kamala Devi ,

7) That, with regard to the statements
made in paragraph 6(J) of the application the
Raspondent begs to state th;t, the Assistant
Project Officers were promoted and not appointed
as Project Officer. The promotions were made in
accordance with the zfules and recommendatioqs
of the duly constituted DPC.

| (Contd,)
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8) That, with regard to the statements

made -in paragraph 7 of the application regarding

the relief sought for the Respondent begs to

state that the applicant is not entitled to any
of the reliefs sought for and as such, the

application is liable to be dismissed.

9) That, with regard t0 the statements
made in the grounds of the application the Res-
pondentg begs to submit that none of the grounds

are maintainable in law as well as in facts .

‘However, with regard to the ground (B) & (C)

the Respondent begs to submit that, right to
promotion to the post of Project foicer is not
Only seniority in the cadra of APG but the posf
of PO being a selection post, the performance
based on the CRs is als® t0 be taken into cOnsi-

deration,

\

Further , it is stated that, the appli-

cant's perﬁfdrmance was not found satisfactory.

In the assessment of her C.Rs for the period of
1990-91, her integrity has specifically been
indicated as.’nOt certified'. Her grading was

als® below the bench mark, for the year 199p0.91,

\]

-18) That, with regard to0 the statements

made in paragraph 8 of the application regarding
interim order the Respondent begs to state that,

in any view of the facte and circumstances of the

0¢bﬂ/f‘“'/";ase the applicant is not entitled to interim

2"

o) Wotier

Order.

(Contd,)
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11) That, with regard to the statements
made in paragraph 9 of the application ®f gk

the Respondent has no comments,

12) That, with regard ©® the statements
made jin paragraph 10 of the application the

jRespOndent has no comments.

13) That, with regard to the statements
made in paragraphs 11, 12 & 13 of the applica-

tion the Respondent has no ccmments.

14) That, the Respondent begs to submit
that, the applicgtion has no merit and as such,

the same is liable to be dismissed.

ﬁaerb!c'r.w
astam State Soclal Welfaw
Advisory Boasrd,



VERIFICATION

I, Sri Binanda Chandra Barah, Secretary
of the Assam State Social Welfare Advisory Board as
authorised, do hereby solemnly declare that the
statements made in the above Written Statements
and in paragraphs 2,3 4, n,12,13 are true to
my knowledge, those made in paragrapha /,%,6,¢
"]Co\ PM) are true to my infOrlmatiDn and those

made in the rest are my humble submissions before

this Hon'ble ¢ Tribunal,

I sign this verification today on

-And. day of Augueg, 1997 at Guwahati .

v
Delcl a** a n t.

gacrotely:
\ussm State Social
Advisory



| » |
‘Qkﬁ?i/qﬁﬁf c%g {ng

.=Q§m&m$1M&&m%ﬂmﬁf i Th. ¥
e oy @%}. E CENTRAL ADMINISLRAPIVb TRIBUNAL

ah REPLY_AFFIDAVIT OF i APPLICANT

mm 098 o !

!

i li\

(f’é A GAUHALT BENCH ¢ GAUHATI = é
o kf

: @!mgﬂhﬁ!ﬁegwa BEF. 0,A 3 23 OF J 226.

iy SRS F]

Kumari Ningthoujam Kamala Devi
' »se APPLICANT
- VERSUB -

' The Executive Director,
The Central Social Welfare Board,

New Delhi and others.

IN THE MATYER OF

Reply Affidavit of the
Appllcant to the Written
Statement of the Respch-

dent Noc., 1 of the Petition.

T¢ THE WRITTEN STAVEMENT OF RESPONULKNT NC

1. I, Kumari Ningthoujam Kamala Devi, aged
about 51 years, serving at present as Assistant
Project Orficer, Central Social Welfare Board, now

posted at Manipur State Social Welfare Advisory.

m\[, .o 2/ -

sl

w“‘”‘m”
" Gaahed Iigh Cee®



>,

@

gkl B L

Board, Imphal, a resident of Lilong Bazar, Mani-

pur do hereby solemnly affirm and state as follows:

2. That, I am the applicant in the above refer-
red application/petition. I have gone through
the copy of the written statement of Respondent
No.1 which has been served on the learned counsel
for the applicant and unders$ood the contents
thereof and as such I am competent to swear the

reply affidavit,

3, That, the applicant denies the statements/
averments made in the written statements filed by
the Repondent, save and exgept those which are
specifically admitted and the applicant files this
reply affidavit as additional documents/material

in support of the main application/petition.

b ‘That, with reference to paragraph Noe 1 of
the written statement of Respondent No.1, the
applicant begs to submit that the brief background
given or enumerated by Respondent in paragraph No,1i
is totally one sided, misleading and also suppres-
sed the fact the applicant beg to highlight the

real background of the case as under :i-

0003/"
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The applicant, N, Kamala Devi while serving
as Kssistant Project Officer under the Cen-
tral Social Welfare Board, New Delhni but
attached/posted to Mizoram Social Welfare
Board, appointed as Secretary, Manipur
State Social Welfare Advisory Board, Imphal
on deputation with effect ffom 1-12-92 vide
order No.F.14/92-SB.Admn, dated 26-11-92
(Annexuré—ALh of the application) initially
for six months and the said term of appoint-
ment was extended upto 10-12-95. On the
expiry of the term as Secretary, Manipur
State Social Welfare Advisory Board on
deputation, the Chalrperson Manipur State
Social Welfare Advisory Board, having found
the services refidered by the applicant as
satisfactory, on their own volition of tne
Mani#ur State Social Welfare Advi;ory Board
reconmended the name of the applicant for

appointment as Secretary, Manipur State Social

Welfare Advisory Board on regular basis by

way of absorption vide letier No .2/1/78=-SB
(Pt~-I11)/89-90/95 dated 21-12-95. However,
the Central Social Welfare Board, New Delhi
while communicating their disagreeuwent to
the proposal of the Manipuf State Social
W-elfare Advisory Board dated 21-12~95

directed the applicant to hand over the

Ry
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charge of Secretary, Manipur State Social

' Welfare Advisory Board to cne Smt. R.K.

Sanatombi Devi, Welfare Officer immediately
vide letter No,F.14-2/12/%-SB.Admn. dated
19-1-96, In pursuance of this letter dated
19-1-96 Manipur State Social Welfare Advi=-
sory Board, repatriated the services of the
applicant to her parent Department with
immediate effect vide Order No.2/1/78-SB(Pt-11)/
89-90/95 dated the 5th February, 1995. The
applicant handed over the chagges of
Secretary to R.K, Sanatombi Devi. Since the
order of repatriation did not indiéate'where
to the applicant should join she is required
to go to Delhi to receive further instruction
from her parent Department, that is, Cenfral
Social Welfare Board, New Delhi about her
future posting. Thérearter; she proceeded
to New Delhi and reported for duty to the
Chairman/Secretary, Central Social Welfare
Board, New Delhi on 14-2-96 as the repatris-
tion order dated 5-2-96 clearly mentioned
that the services of the applicant has
been repatriated to her'parent Department.,
After about 5 days, that is, on 19-2-96
on receipt oi the above joining'report from
the applicant Central Social Welfare Board

issued af Memorandum No,F.1-3/WO/78-Admn.(SB;

1005/"
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dated 19-2-96(Annexure-A/7) stating that

-  after handing over charges of Secretary the
applicant N. Kamala Devi continued to be
posted as A.P.0O, in Manipur State Social

; Welfare Board till any specific order is
‘issued. 'In other words, she was agked to
go back to Manipur and join as A.FP.O.
Manipur State Social Welfare Advisory Board
(which post she never held at any time in
Manipur after she came on deputation from
Mizoram). The Memorandum further mentioned
that she (the applicant) would not be paid
any TA/DA. She was also further directed
to apply for leave for the period of her
visit to Delhi (that is, from 6-2-96 to

7-3-96) treating the said period as absent.

T A

Afcer obtaining such instruction on
19-2-96 the applicant reported for duty to
Manipur State Social Welfare Advisory Board
on 8-3-96 presuming that the Memorandum dated

19-2-96 was an order of transfer and posting

v

of the applicant to Manipur State Social Wel-
fare 'Advisory Board. Since the applicant
reporte& for duty to Central Socilal Welfare
vBoard on 14~2-96 after due repatriation with -
éffect from 5 ~-2-96 and thereatter Jjoined
again to Manipur State Social Welfare Advisory

Boargt on 8-3-96 as A/P.0 on the transfer

RN Y




xtﬁﬁﬁﬁa Wiafvvv0Q7t%( ;4/5

5
- 6 3~

order of 19-2-96, the intervening period

from 6-2-96 to 8-%-96 shall be treated as on
duty for all purposes including pay and
allowances. As the intervening period

(from 6-2-96 to 7-3-G6) is to be taken as

on duty for all purposes the applicant can not
be taken as absent on these days because the
said period be treated as or duty spent by
the applicant on transit as per the order of
repatriation and transfer to Manipur under
the provisions of the existing Rules and as -
such the applicant is entitled to claim TA/DA.
No leave application is required to be sub~-

mitted,

The applicant, thereatter, submitted a
repreSentaﬁion on 12=5-96 (Annexure-gzg)
with a prayer %o review the Memorandum or
19-2-96 so as to enable the applicant to
enjoy TA/DA. The respondent Central Social
Welfare Board by keeping the matter unsettled
relessed the monthly salary with effect from
8-3-96 only withholding the pay forthe .
period from 5-2-96 to 7;5-96. Not only that,
as it was specifically mentioned in the
Office Memorandum of 19+2-96, that the
applicant shall be deemed to be continued to

be posted as AP.O. in the Manipur State

o¢o7/"-"
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Social Welfare Advisory Board till any
specific order is issued in the regard the
Manipur State Social Welflare Advisory
Board in the absence of |any such specific
order (as the same have not yet been
issued till to~-day), did |not 'allot any
work to the applicant, debarred from gg=ing
to the field units by not approving

Advance Tour Programmes &hich were submit-
ted to the authority and| thus the applicant
lost the chance of rendering her service as

A.JP.0. Not only that, even a small space

Wwas not provided with a small table to work.
only on 4th April, 1996 the applicant was
provided with a small room after great
persuation through a representation dated
12-4=96. It is, therefore, clear that it is
Manipur State Social Welfare Advisory Board
which did not entrust any work to the appli-

cant who refused to discharge the duties of

2
i
P
sy

AJP.O, in the State Board.

[}

Un&ble to bear any further the petitioner
approached the Hon'ble Iribunal and filed
Original Application No, 198 of 199%6. On
the interim order dated 19-9-96 passed by
the Tribunal salary of the applicant for the

period from 8-3-96 was released.

6008/"
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The O.A. No, 198 of 1996 have now
been disposed of by the Tribunal on merits
after hearing both the parties by an order
dated 14-8-97 with a direction to give
T.A./D.A, to the applicant as pér rule
and also treat the period spent by her in
visiting Delhig as on duty. There was no

question of her making any application for

leave.
ANNEXURis-A is the true copy
of the Order dated 14-8-97.
5e That, with reference to paragraph No., 2, 3,

4, 11, 12 and 13 nothing is there to comment
excepting to reiterate that without considering the
case of the applicant on merits and in the absencé

of a seniority list of A P.0, those A.P.O's. who

¢

are junior to the petitioner/applicant were given
promotion - two on regular basis and one on ad=hoc

basis in the month of December, 1995,

e/ Yo

6 That, with reference to paragraph No, 5 , 6

t

and 7 of the Counter Affidavit, the applicant beg
to submit that till voday there is no final senio=-
rity list for the post/grade of A.P.0. under Central
Social Welfare Board, New Delhi. The seniority
1ist of A.P.0. circulated under Memo No.F.2-4/F0/84~SB.

Admn. dated 25-7-1989 on the basis of which a

coe9/=
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Departmentai Promotion Committee (D.P.C. in short)
was held in November,»1995 for giving promoction to
the post of Project Officers was a Frovisional
Séniority List of Assistant P-roject Officers of

- Seual
Central Welfare Board as on 30-6-89. When the
apblicant came to know that e D.P.C. have been
held without maintaining or withot placing a
final seniority list of A.P.0. cof Central Social
Welfare Board and approached the Central Social
Welfare Board by submitting a representation on
22-2-96 only, then the Central Social Welfare Board
realised the irregularity or illegality. %he
Central Board then circulated a provisional

seniority list of AJP.0. vide COffice Urder dated

13-3-96 (Annexure-A/13 of the application) say

about 4-5 months after holding D.P.C. in the month

of November, 1995. The provisional seniority list

of 25-7-89 snd 13-5-96 testify that there is o

final seniority list ct AP,0. and Central Social
Welfare Board convened the D.,P.C, for giving promo=-
tion to the post of Project Oificer, a selection
nost, in the month of November, 1995 without
mainfaining/placing any final seniority list. The
D.P.C. of November 1995 was held on the basis of a
tentative or provisional seniority list of 25-7-89,

adwitted aw e corsllen  RAsdewand-
to which statement the authority, viclated the provi=

— e,

" gions of the “Principles of ppomotion tc selection

post", Even for giving ad-hoc promotion the case

000010/“’



of the senior is required to be considered. As

per the existing Rules the D.P.C. needs to be

struck down as it was held illegallye.

" ANNEXURE-A/16 is the true photo-
stat copy of the seniority list

o1 25‘-7"890

YR That, with reference to paragraph No. 8 of

the written statement the applicant deny the

~ statement made therein and beg to reiterate the

T kzy;%”"737:>/ ‘AN
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sfatement made in paragraph No, 7(I) and (II} of

the application.

8e That, with reference to paragrapﬁfNo. 9 of

the written statement the applicant while denying

the statement that none of the grounds are mainta-
nable the applicant beg to submit that the applicant

is the seniormost A.,F.0. There is no adverse

remark or adverse entry in the Annual Confidential

Reports '(ACRs in short) of the application during-
the period for which the ACRs are reéuired tc be
considered by ﬁhe D.P.C. for consideration for
giving promotion to the post of Froject Officer..
Since there is no adverse entry in the ACRs it is
specifically denied that the aﬁplicants grading is
bélow bench mark. If the grading is below bench

mark it is to be taken as adverse entry in ACRs.

.s '11/'.
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If any adverse entry has been made it should have

. been communicated to the  applicant well in advance

by the 'authority. Since it was never communicated
it cennot be taken that there is adverse entry in

the ACRs of the applicant. Therefore, the grading

of ‘the applicant casnot be taken as or assessed as

below the bench mark.

It may, however, be worthwhile to say that
only at one stage,‘that is, on 7-12-85 only the |
Central Social Welfare Board communicated under their
letter No.F,8-3/F0/95 -SBA dsted 7-12-95 to the
agpliéant that there is adverse remark or entry in

the applicant's ACRS for the year 1992-93. How-ever,

" ot the repres;ntation of the applicant it was commu=

nicéted'under letter NO.F,8-3/FO/95-SBA dated 2-1-97
that the adverse entry has been expunged. }n this
regard the'very surprisihg thing is that éfter cCOofi=
veiaing a D.P.C. in the'month ot November, 1995 the
apﬁlicant néve been informed on 7-12-95 that\there

is adverse entry/remark in the ACK of the appl icant

and expunged on 2-1-97. Over and above the authority

TR Yt Dadena~A-
in their written statement came out that in the-
, N
assessment of her ACKs tor the period of 1590-91
her integrity has been'specifically'indiCaﬁed as not
certified. I# is nothing but a real outcome or

product of manipdlation and conspirational acts of

respondent-authority becaus e the authority did not

&e 012/-
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‘follow the established norms which are required to

- be followed when the integrity ol an employee is

not certified, At the same tige, s;nce there is

no case liKe vigilance case, Departmental Proveed-

_ihg or enquiry etc. pending against the applicant

| it cannct be said that.the integrity of the appli- ‘

]

Ty

cant is not certified. It is nothing but an act-

to camoufladge their wrong @gedédle Therefore, the

D.P.C. of November, 1995 should be strucked down,

ANNEXURE=-A/17 is the true copy of
the Memo/letter dated 7-12-95,

ANNEXURE~A/18 is the true copy. of
the letter dated 2-1-97.

9. 'That,.with reference ﬁo paragra=-ph No., 10 and
14 of the written statement of the repondent the
applicant beg-to state that the Hon'ble Tribunal
passed an ordér,on 14-8-97 in Original Applicatioh

No. 198 of 1996, a copy of which is at ANNEXURE-A/15

‘e
- of the present reply affidavit and the written

_ o4t DrIoand s ponidaat- g
statementkshou'd not be accepted.

10, That, the applicant beg to submit that the

- DJP.C. violated the established norms and the

O e - £ AT ey

LR TR M- )
—apa] Dt (Mgrch

accepted Principles ror promotion to Selection Posts,

wrongly assessed the ACRs of the applicant, and

|; ) ) 60013/"
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- recommended other candidates for promotion to

- the post .of P.O. at the cost/Wltnout consiceration
of the applxcant's case in the true spirit or by

manipulative acts and thus required to be quashed

" forthwith in limine,

i<
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I, Kumari Ningtnoujam Kamala Devi, D/0 Late
N, Ningthou Singn,‘aged about 52 years, working
~as Assistant Project Ofricer in Central Social .
_Weliare Board, New Delhi at present posted/attachcd
in Manipur State SOCLal‘Welfare Advisory Board,
Imphal do hereby solemnly declare that the state-
ments made in paragraph No. 1 to 5, 7, 9 and 10
are true to my knowledge, those .made in para-
'gfaph No. 6 and 8 are being matters of records
‘are true to my knowledge derived tnerefrom Wthh
I believe to be true and humble subm1551ons beiore

this Hon'ble rlbunal.

/1/ &M’“

TURrE OF .LhE APPLICANT

colm!y ﬁfﬁrm--.‘; [N S

Dated/Imphal
~ the 2€th NQVember, 1997.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
B GUWAHAT! BENCH

Original Application No.198 of 1996

Date of decision: This the 14th day of August 1997
The Hon'ble Mr Justice D.N. Baruah, Vice-Chairman

Kumari Ningthoujam Kamala Devi,
Asstt. Project Officer,
. Central Social Welfare Board, New Delhi,
now posted at Manipur State Social Welfare
Advisory Board, . :
Imphal, Manipur. «eesApplicant

| By Advocate Dr N.K. Singh. -
- versus -
The Executive Directo{*,

Central Social Welfare Board, _ )
New Delhi and others, " .....Respondents

By ‘Advocate Mr S. Ali, Sr. C.G.S.C.

eesevece

BARUAH.]J. (V.C.)

In this application _thé applicant has ‘challenged
Annexure A/8 Office Memorandum ‘dated 19.2.1996 issued by

the Deputy Director. (SB Administration), Central Social Welfare

: Board, New Delhi, stating that the applicant continued to be

,f-'posted as Assistant Project Officer in Manipur State Social Welfare -
Advisory Board and also refusing to pay her any TA/DA for
her visit to Delhi a‘nd' also directing her to abply to Manipur

_State Board for leave for the period of her absence from the .

State Board, and Annexure-10 O[ffice Mecmorandum dated 27.4.1996
issued - by yle Chairm'an, Manipur State Social Welfare Ainsory
Board, Impihal, directing the applfcarit. to submit application of
leave for ;the period from 6.2.1996 to 7.3.1996 '(the period of
her absence from.the State Board), and also prays for further

'direction.



2. Facts for the purpose of disposal of this application

are :

At the material time the applicant was - working as
Assistant Project Officer in the office of the Mizoram State
Social Welfare Advisory Board, Aizwal. In November 1992 she
was sent on deputation as Secretary, Manipur State Social Welfare
Advisory Board and her dcputation was with effect from 1.12,199Z.
She worked there for about four years. By Annexure A/S order
dated 5.2.1996 the applicant was repatriated ‘to her parent
department as Assistant Project Officer (APO for short) which
post she held before deputation. Immediately on receipt of the
Annexure A/S order the applicant handed over charge as per
Annexure-7 Certificate of Transfer of Charge and thereafter
proceéde:i to New Delhi and reported for duty to the Chairman,
Central Social Welfare Board, New Delhi, on 14.2.1996. However,
by Annexure-8 order dated 19.2.1996 she was asked to go back
to Manipur anld join as APO, Manipur State Social Welfare Advisory
Board, which post she never held at any time after she came on
deputation from Mizoram State Social Welfare Advisory Board.
Annéxure A/8 order further mentioned that she would not be
paid any TA/DA. She was also directed to apply for leave for
period of her visit to Delhi. Being aggrieved the applicant submitted
Annexure A/9 representation dated 12.3.1996 to the Chairman,
Central Social Welfare Board, New Delhi. According to the
applicant the representation has not yet been disposed of.

Hence the present application.

3. I have heard Dr N.K. Singh, lcarned counsel for the
applicant and Mr S. Ali, learned Sr. C.G.S.C. The contention
of Dr Singh is that she belongs to the Social Welfare Board.

She was transferred to Mizoram and posted as APO. Thereafter,

sheoaouooo
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she was sent on deputation to Manipur as Secretary, Manipur

State Sociél We,lfg.x'é‘ Advisvory .Board by Annexure A/5 order
dated 5.2.i996. After staying there for about four years she"
was repatr.iateg:to her parent department. However, 'thg order
of repatriation did not indicate where she should join. Naturally,
the applicant was required to go to Delhi .to receive to further
instructions about her posting.» But the Central Social Weifare
Board, New Délhi, directed her to join as APQO, Manipur State
Social Welfare Advisory Board, 'which post she .never held at
Manipur after her posting as APO, Mizoram State Social Welfare
Advisory Board. Therefore, by no stretch of imaginaﬁon the
applicant could visualise that she should "have joined at Manipur,
and therefore, she was. required to go to:Delhi to recive proper
instructiors about her posting. However, she was denied TA/DA
for her visit to Delhi and she was also asked to éppiy for leave
for the period speht‘ on visiting Delhi in:order to regularise- her
absence from Manipur State Social Welfare Advisory Bbard.

Dr Singh further subm.it‘s that as per direction she went to Delhi
and 'there' was nothing wrong in it. According to him refusal
to pay TA/DA and direction to apply for leave to the applicant
was not only arbitréry' but also, unfair .and unreasonable. Such
direction cannot sustain ‘in law. Mr S. Ali, on the ;other haqd,.
has pointed out to Annexure A/8 order dated 19.2.1996 wherein
the Central Social Welfare Board, New Delhi, directed the appiicant
to join at Manipur and that isl why, ucccﬁ‘ding to Mr Ali, she

should have joined there.

4. . On the rival contention of the learned counsel for

the parties it is now to be seen whether the denial for grant

of TA/DA and direction to apply for leave for period spent by the

applicant for visiting Delhi can sustain in law. | have perused

Annexures A/5, A/8 and A/10. Annexure A/S shows that the

%/app\icantvwas repatriated to her parent department, but it did

notooooooo
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RGN . Board. In Annexure-8 order it has been mentioned that she was

not indicate that she should join as APO, Manipur State Social
‘ Welfare Advisory Board and 0 it was nét’ possible for the applicant
to join in ihat.post.imxnediately or. receipt of Annexure A/5
order. As no place of posting‘ vwasA indicated by Annexure A/S
ofder it was quite natural for-the applicant to go to ‘Delhi, the
headquarter of her- parent department, to receive furthu.r inslru-ctions
about her posting. She joined at the Central Social Welfare Board,
New Delhi on 14.2.1996.. About five days thereafter Annexure A/5
order was issued aﬁd only then it was made known to the applicant

that she should join as APO, Manipur State Social Welfare Advisory

e

e g .".I‘f‘n'Qteven released from the Manipur State Social Welfare Advisory
R S .

ot ,
.Bbard. But that statement is belied by Annexure A/1 Certificate

e .;é&/‘ of Transfer of Charge. Therefore, in my opinion there was nothing
2 e . |

wrong in applicant's visiting Delhi. She ic entitled to receive
TA/DA ,an'd also the period spent by her for visiting Delhi should
be treated as on duty. There was no question of her making any

application for leave.

~-

5. In view of the above l ‘direct the respondents to give
TA/DA to the applicant as per rule and also to treat the period

spent by her in visiting Delhi as on duty.

N |
}’( 6. With the above observation the application is accordingly
E disposed of. However, considering the facts and circumstances

of the case | make no order as to CoOsts.
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THE CENTRAL BOCIAL WEL FARE BO;iRD

JEEVAN DEEP, SANSAD MARG, NEW DELHI - 110 001
No. F,2-4/F0/84-SB.idmn. | DATED: 25.7.1989

MEMO

A provisional seniority list of Assistant

Py,O0ject Officer, of the Central Social Welfare Board
as on 30.6,.,89 ﬁas been prepared and is enclosed for
iyhe inféfmation Of Assistant Project Officers. If:
any. officer has any objection he/she Mmay convey the
same to the Ceqtral Social Welfare Board latest by
Ilst of Aug. 1989, If no communication is received
if \?_ by_the qforeSaié date, the cnclosed list will be

considered as final ang éeniority will be regularised

aqcording to the general princiﬁies approved by the

Board.

. . , (’v: ) '
» VoA
‘Encl: as sbove }\f,W;LV///

( Rduwmﬁwma)
DEP UTY DIRECTOR (SB.ADMN.)

ALL_OFFICERS CQ\CERNED
BY BY NAME,

K(mz. /L/ /«(‘/// Dé)’/,ul
4re,
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SENIORITY LIsr

OF THE AbSISTANT PROJECT

-

. smt.

- — - -
.

Smt.N.Bharatha Kumari

Sh.J C@Oitra
Sh.A.V.Kamalakshan

fs.SriVastava

Sh.k.L, BhattaChaIYa

Kum O.H. sHazarika
Sh.N.N.Trivedi\
Sh.M;S.Subramanya
Kum.Ingy Shuk] 5
‘Sh.R.K.Jain
Sh.S.LrDewan

smt,
Shtq C.Sinhg
Sh.PuG.Patwardhan
Sh.V,V.pil11a4
Sh.s.sailo

Smt.
SMt. T.Psrvathy
Sh.N.G.Shende
Sh.M.C;Saxena
Sh.S.R.Vishwakarma
Sh.R,K.Meena

‘
Sh.G.L.M,rthy

: Kum.N.Kamala Devi

Kum, Khurshe;d B aho

Sh. H S. Chauhan«~

Santosh Muthoo

Sipra Chatterjee

- - = . -
L] <

DATE Op

‘BIRTH

—.».._"-...

1.4.34
25.7.32

1.3-32

15.4,.32
22.8.31
24.10,34
20.8.371
22.1.35
i6.11.31
i2.1.36~
15;7.37
5.8.3@5
8.7,49.
26.9.36
6.4.34-
8.5.36
1.1.56 -
10.10.49.
50.12.49.¢
6.10.38
6.7.34
15.10.32~
5.7.47

15.1.42»

12.12.47

15.11.48
5.10.36

- — s oaa
.

DATE Of
JOINING

« = o~ - e

19.5.76

5.6,81
: 5.6.81

5.6.81
31.7.82
5.6.81
1.9.81
1.9.81
1.9.81
31.7.82
26.7.82
5.6,81
14.8.82
27.3.82
26.7.82

30.7.82

4.8.82

2.8.82
7.1.83
31.7.82
16.1.85
16.1.85
5.3.86
10.3.86
3.8.82
5.3.86
12.3.86

.2/~

L I SN
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28,

29.

30,
31.
- 32,
33.

34.

Smt,

Sh.D.S.Ramlaik
Kum.S.P.Chand
Sh.J.Monga1
Sh.N.G.Vayeda.
Kum.U.A.Bhoyar
Smt,
Sh+D.S.Ranade
Smt,
Sh-A.K.Shaji
Sh.S.Kumara'Pfasad
Sh.M.A.Subhan‘
SheP.Prakash
Sh.8.C.B_nik
Cherry N mgyal

Sh.p OIG‘ ~R8deppa

,Sh.C.SakthiVal"

Smt. K.R.Selvamani
Sh.MUStaqﬁim Ali
Sh.A;K;Rangav
Sh.A.Philipdse
Smt. Swamsun N.alj

Sh.S.B.pennur

e ety = -— ~
. .

~ .
.

Snehlatga M_llick

Smt.Sham Kishori Kjul

Mglathy Ekambaram.

-—

-~

-

15.8.47
25.10,50

8.4.46
21.9.47

! 1-7048

23.8.48
28.6.35
23.11.53
2.5.89
2.6.51
1.5.50"
26,3,51
18.3,37
4.5,57
2.2.52
16.7.47

22.11.49

27.3.51

26.2,58

+23.5.57

28.5.61

3.3.86
19.4.86
4,3.86
3.3.86 .
5.3.86
20.8.87
31.8.87
21.8.87
15.10.87
14.9,87
7.9.87
27.8.87
16.10.87
3.9.87
19.8.87 :
rhy ;
31.12,8¢ % N
7.10.87 |

15.2.88

13.10,87
30.9.87

7.1.88
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2/1/1997

MEMORANDUM

. With reference to her letter dated '22/12/1995,_
- :r_egar:d‘in-g'adve'rs‘e;ent’r,ie's in her Ann'ixal Confidential
":~"ARe.'y.'.>lo'r.t, Ku.;n. N, ka‘mala Devi, is informed that {t has |
been decided to expunge the said entries in the rele-~

'vqnt ACR for the year 1992 93,

MW L

(ROMILA  CHOPRA) -
DEPUTY DIRECTOR (SBA)

- Kum, N. Kamala Devi.'.
"A.P.O.;

" Manipur State- Social
Welfare Advisory Board,.




